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MOTION FOR ELECTION TO THE
INDIAN NURSING COUNCIL

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI M. L. FOTE-
DAR): Madam, I beg to move the iollow-
ing Motion :

“That in pursuance of clause (o) of
sub-section (1) of section 3 of the Indian
Nursing Council Act, 1947 (48 of 1947),
thus House do proceed (o elect. in such
manner as the Chairman may direct,
one member from among the members
of the House to be a member of the
Indian Nursing Council.”

The question was put and the motion
was adopted.

THE DEPUTY CHAIRMAN: I have
seven Special Mentions and I have the
clarifications; so, we will take up the clari-
fications. . . (Inrerruptions) . . .

SHRIMATI JAYANTHI NATARAJAN:
Madam, please do not take up the Special
(Mentions. . . (Interruptions) . . .

THE DEPUTY CHAIRMAN: Let the
Home Minister come. . (Interruptions) .

SHRIMATI JAYANTHI NATARA-
JAN: Madam, it is a very important issue.
Why has the Home Minister not yet come?

.. (Interrupticnsy. ..

THE DEPUTY CHAIRMAN: He must
be in the other House. Let us not be that
impationt. Piease, order, order.. (Inter-
ruptions). . .

SHRI YASHWANT SINHA: There are
two Home Ministers and none of them
is present here. Mr. Jacob could have
come . (Interruptions) . .

THE DEPUTY CHAIRMAN: He may
be having the Question Hour there in the
other House .. (Interruptions). . .

SHRI S. JAIPAL REDDY: Madam,
both of them are absent. The other day,
the Railway Ministers were not present
here .. (Interruptions) .. .This is being
repeated. . . (Interruptions) ..
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SHRI YASHWANT SINHA: 1s this the
kind of investigation that they are doing
into the assassination of Shri Rajiv
Gandhi?. . . (Interruptions) . .

THE DEPUTY CHAIRMAN: Order,
order. . .(Interruptions) .. Just a minute

. .(Interruptions)...I can see the Home
Minister in the corridor. He will be
coming  soon. .. (Interruptions) . .Order,
order, please. .. (Interruptions) ...

REFERENCE TO REPORTED KILLING
OF PILGRIMS IN PILIBHIT, U.pP.

i ﬁ%‘iﬂm fv? Q"ﬁﬁ?ﬂ&‘ﬂﬂ
(fagre) sgram, Freltsfts & &7 10. ..
(=)

31 T AIHT WWET (ST~ §39)
ogdL* F1 frogic fear @i )

st edgsiia Twg wgeaifaan
e ¥ S 10 fiw rfadt &
gar g€ 8 S 10 f-pfet &y
I ¥ I FT o) g qIWE
fearsT Sma ¥. . . (saFgw)

IqgEmEia | A wEe I A
I AR AT F3 WEY

ot aveEsita g sgeranfern
AT qopc ¥ T g
I & AT wgeal § qiud Ao
¥* Tadt, g #Y fre o
qT Feg! § ). - (FWIEW)

it MFFHR THAT IE HH Ahwr
(sax wam) : 40 =mENr AR
T 9% & A I . . . (e

st gla o= (Wemw  waw) ¢
ARSI, IAFRT A W Iqw qfE
arl ® A G A€ 4. . (SrREE)
3! TEAT IFIFR :mﬁq"zr ST T

o FITY WA (VFEIT) ¢
"3, ag & Tad § o g Wy
ST ¥ TWER ¢ [T &1 omr
sl it @g W, we gw owdy @
fewre o . . . (srwnw)

*Expunged as ordered by the Chair.




177 Reference to Reported killing [ 25 JULY 1991

Mo WA 0T ¢ *&7 Rwqme
fFm g, 0 €z @ wwe g
At oFf offfo B ST HITHHTT & ATH 9

5 qeg 7 fadle &mi &y (srama)
Blo HALY TIAL : WEIWT, TG

qo Yo 5rgr ot w7 &, AN T
ST ¥ AREere fear § 1 Afaarar
FE & 9 787 Todyodr HX 20
fer mga weft Wty Sstwa @iE
TR F g% AET T AR IA FIE
¥ R g A Ay P AR
FE WL NG T, T AGT TAT TR
fwid et 3@ AfwT, TgF W%
ggiv fgr MR fElg @WT R ww
T Pefreftg F T2, TSH 770 THo
agaaifaa oY, @mw o= A OAR
(=tqema )gw =TT AFHT TG AHT F
g9 (eorerii)

{1 AINE HEHR I6 HIA ARG
24 AR WT T qF Y

it aXEwa fag sgaafar
For fag & o farar ST T
1 firagit fFar sQ 1 (s@EeTw)

W gy qett AR IW IS
e qwe AEY g | ST A
foaieg & faq gaw gf@roeml &1
FE T s, gy geRey fau o
qic@iTs i &1 Ag @r T oL
(=aaam)

Tro WALET qiE : oY oF offYo &F
A forg g ¥ R a9
BT FT T & WawdAiE F TH O
B Ty ofto faudr awrew i @
g gl ¥ o @ 8 wieamr
¥ oft @r & WY g R WA AGHF
11 Ay H{iR i S Ay ey
TP Ffom qug & AT a1 |
2, weaidy g7 her & arfsr e
Fo dlo 1 TANT I NW H FT
W, & S9 X g THEE Al
wifge #ic* B frega G sqEr
91fge | TF wEad & GHIT AT
qr, FEE 1, JEFA F A€, 5w

"Expunged as ordered by the Chair.

|

of Pilgrims in Pilibhit—UP 178

gz g fafrex @wga aow fogwm

§ 3 w5 T FiFESE A F | (qge™)

THE DEPUTY CHAIRMAN: Now, the
Home Minister is here. You have said
what you wanted to say. Now, take your
seat. .. {Interruptions). . .Please sit down.
(Interruptions) . . .Now, clarifications on the
statement regarding the escape fiom cus-
tody and subsequent death of Shri Shan-
mugam, one of the accused in the Rajiv

Gandhi assassination case. .(Interrup-
tions)
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Take your seats. If you sit down, then I

can ask the Minister: (Interruptions)

Please take your seat: Please sit down.
(Interruptions)
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SHRI M. S. GURUPADASWAMY
(Uttar Pradesh): Madam, let the Home
Minister say something about it.

THE LEADER OF THE OPPOSITION
(SHRI §, JATPAL REDDY): Madam,
Deputy Chairman, could T make a sub-
mission (Interruptions)

THE DEPUTY CHAIRMAN:
minute. The Leader of the
wants to say something.

Just a
Opposition

SHRI S. JATPAL REDDY: Madam, I
share the sentimentsof the Members, I
am sure all sections of the House share
the sentiments expressed by the Members
on the Pilibhit incident, and we all know
about the reputation on record of the
police officers of that district. (Interrup-
tions). The mere announcement of a judi-
cial inquiry does not meet the ends of
Justice.

SHRI S. S, AHLUWALIA: We want
CBI inquiry.
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SHRI S. JATPAL REDDY: There is a
need for the Home Minister to collect the
facts and make a statement on the floor
of the House. (Interruptions). 1 support
the demand. I also demand that the police
officers be transferred pending a judicial
inguiry into the incident because...

SHRI S. S. AHLUWALIA: They should
be suspended.

SHRI S. JAIPAL. REDDY:... the
prima-facie cvidence suggeststhe involve-
ment of the police officers. Action must
be taken against them. So long as they
are there, no fair inquiry is possible. Will
the Home Minister respond?

SHRI DIPEN GHOSH (West Bengal):
Madam Deputy Chairman... (Interrup-
tions).

Tro FALT WEAL : HGIEWT, I
At gfaw afugsifeat 5 foveare
fopar s, meyE frar sme . L (srewnA)

o TEHATHT tnus‘a CE wey
agt At €, 4 3@ 9 wiaded
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SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Madam De-
puty Chairman, this matter is very serious.
Pilgrims have been brutally murdered.
This matter is very serious, That is why,
Madam, I request through you the hon.
Home Minister to give some reaction at
least as to what action they are going to
take. This is a very serious matter. He
must react.

(Interruptions)

THE DEPUTY CHAIRMAN: Just a
minute. Just listen to me for a minute.
The Home Minister has heard. If he
wanted to react, he would have reacted.
Let us go ahead with our business.

(Interruptions)

SHRI YASHWANT SINHA (Bihar):
Madam, the Home Minister has said that
he will collect the facts and come back to
the House. You check the record. The
Home Minister has said that he will get
in touch with the Uttar Pradesh Govern-
ment to collect the facts and will come
back to us, When is he coming back. The
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Home Minister has promised that he will
come back to the House after checking
the facts. Let him tell us what has hap-
pened. T would like to know from him
whether he has collected the facts from
the Uttar Pradesh Government., Is he in
a position to react?
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Home Minister is reacting.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): Madam Deputy
Chairperson, this is a serious matter. And
I very well appreciate the sentiments of
the hon. Members that the UP Govern-
ment will have to supply the facts. We
have written to the UP Government to
supply the facts in this respect. But, at
the same time, we have to realise when
Mr. Jaipal Reddy is also saying same
thing that the CBI should make an en-
quiry into the matter.. . (Interruptions)...
1 think, there are deeper issues involved.
And if the Members of the Opposition
feel that if any communal incident or for
that matter any other incident has taken
place in any State, it will be very difficult
for the Government of India without the
consent of the...(Interruptions).

DR. ABRAR AHMED: Madam, I am
on a point of order.

THE DEPUTY CHAIRMAN: Let him
finish. You asked him to react...(In-
terruptions). Please sit down.

SHRI S. JATPAL REDDY: I did not
demand the CBI inquiry. T wanted the
Government of India to collect facts from
the UP Government to make a statement
in the House.
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THE DEPUTY CHAIRMAN: Mr.
Reddy let the Minister speak first. If you
have anything to ask, I will allow. Please
let us have peace in the House.

SHR1 S. B. CHAVAN: So far, the UP
Government has not been able to furnish
any facts. Even if they have to furnish
the facts, this will in fact become a pre-
cedent for getting the facts and making
statement in the House. TIf the Deputy
Chairman feels that this is a matter in
which the Home Ministry should collect
the facts and make a statement in the
House, certainly T will get the facts ex-
peditiously from the UP  Government
and then make a statement in the House.
Because the normal practice is, so far as
the present position is concerned. matters
which pertain to the State Government

are not . .. (Interruptions).
fY INFFAT HAA I AW FEAT
au Fgwr ag ¢ & dvenie

# Az # Az g Erg
(a=uta)

SHRI S. S. AHLUWALIA; It is a
matter of minorties. Tt is under the Cen-
tral Government.

THE DEPUTY CHAIRMAN: Mr. Ah-
luwalia, please sit down. I will permit
you. Please have patience. T would like
to remind the Government that there
have been some incidents, whether with
regard to Harijans, women or minorities,
the matters have been taken up in this
House because we are a Council of States.
If the Council of States is not going to
look into the matters then who else will
look after it. If the State Government
has not given redressal in certain matters,
the Government has taken up those mat-
ters in the past.

DR. RATNAKAR PANDEY: When
is the Home Minister coming with facts?

JugATafa @ T AR T ATIATH
# g @y gu g fafwer &
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SHRI §. B. CHAVAN: If the Deputy
Chairman so feels that 1 will have to
collect the facts and make a statement in
the House, I will do it.

THE DEPUTY CHAIRMAN: This
matter is closed now. (Interruptions). 1
will not allow. The Home Minister has
given the assurance. (Interruptions).

M WEE garz Ame (36
yew) & g wdr oY g geAr =
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Bro T[ATHT QU TRIEAT, . . .
(saggA)

THE DEPUTY CHAIRMAN: Now,

take your seats. (Interruptions). I say,
please.. . (Interruptions).
SHRI SURESH KALMADI: Madam,

I would like to know whether Mr. Dorai-
swamy is dead or alive. I would like to
know whether the person who is inter-
vening on behalf of the Government with
the terrorists has also been kidnapped. I
want to know whether he is alive or not.
Three terrorists who were released
whether they are... (Inferruptions). We
would lke the House to be taken into
confidence. We do not know what is hap-
pening. We do not know what is the fate
of Mr, Doraiswamy. (Interruptions).

THE DEPUTY CHAIRMAN: Please
sit down. T have some business. Let me
go ahead with that.

SHRI SURESH KALMADI: The Horhe
Minister should tell us. The family of
Mr. Doraiswamy.. . (Interruptions).

gagwafa - 98 UF ara a4y qf
7 fwe 1. . . (srEaaw)
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SHRI SURESH KALMADI: Certainly,
I want to know from the Home Minister
the position of Mr. Doraiswamy. I want
to know...(Interruptions).

THE DEPUTY CHAIRMAN:
go ahead with the next business.

Let us

SHRI JAGDISH PRASAD MATHUR:
No. why has the Government...

THE DEPUTY CHAIRMAN: That

matter is closed now.

SHRI SURESH KALMADI: We wan-
ted a statement from the Home Minister.
We are being kept totally in dark. What
is happening in Kashmir regarding the
kidnapping of Mr. Doraiswamy ? Please
ask the Home Minister for a statement.

gursmfa - gow g fafees
7 Oq FAR AR g @ wm
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st e wgre gy s 0§ ag
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Why has the Government failed to con-
tact the Chief Minister?

THE DEPUTY CHAIRMAN: He is
going to do it now.

SHRI JAGDISH PRASAD MATHUR:
He should have contacted the Chief
Minister on telephone, on wireless and
come before the House with facts.

THE DEPUTY CHAIRMAN: He has
taken note of your concern.

SHRI SURESH KALMADI: Madam,
We want your protection. Wg wanted 5
statement on Doraiswamy incident. The
Home Minister was not here yesterday in
the House, Today he is present. All of us
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are concerned about what is happening
in Kashmir and what has happened to
Mr. Doraiswamy. The Home  Minister
had said that the matter was in a delicate
stage. But after that, there has been total
bungling. Three terrorists have already
.been released but Mr. Doraiswamy has
not been released as yet. What was the
agreement between the terrorists and the
Government? The House would like to
know. We do not want to believe only the
newspapers. The Home Minister should
take Parliament into confidence and he
should tell us whether Mr. Doraiswamy
is dead or alive. It is a very serious
matter. Madam, you direct the Home
Minister. He is sitting quiet over the
matier. He is not telling us what is hap-
pening in Kashmir. He should know that
it is a very important matter. The House
is sure that he will come forward witha
statement and take the House into confi-
dence. Three terrorists have already been
released and Mr. Doraiswamy’s fate is
still not known.

THE DEPUTY CHAIRMAN: I am
sure the Home Minister has noted your
concern and he is going to take action,

SHRI SURESH KALMADI: There has
been no action so far.

THE DEPUTY CHAIRMAN: Now,
clarification on Minister’s statement.

SHRIMATT JAYANTHI NATARAJAN
(Tamil Nadu): Madam, we are waiting
for long to say something and...

THE DEPUTY CHAIRMAN: No, 1
am not allowing anybody.

SHRI DIPEN GHOSH: Here, the ques-
tion of Centre-State relations does not
come in the way because Jammu and
Kashmir is under the President’s rule. A
Central Government official has been ab-
ducted and we don’t know whether he is
dead or alive. Government owes an ex-
planation to Parliament.

THE DEPUTY CHAIRMAN: Now the
clarifications. Shri J. P. Mathur will ask
¢larifications.

death of Shri Shanmugam,
one of the accused in the Rajiv
Ganhi’s assassination case
CLARIFICATIONS ON THE STATE-
MENT REGARDING ESCAPE FROM
THE CUSTODY AND SUBSEQUENT
DEATH OF SHRI SHANMUGAM,
ONE OF THE ACCUSED IN THE
RAJIV GANDHI ASSASSINATION .
CASF
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SHRI SANTOSH BAGRODIA (Rajas-
than): Madam, at the moment, we are
talking something about the enquiry made
on the century’s most sensational assassi.
nation in the world. A gentleman who
was not only most popular in the world,
but who was also going to change the
world’s economic order, who was concer-
ned about the world’s poorest of the poor
was murdered. In regard to that ghastly



